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N. Salomen .+ Applicant.

Vs

1, The Union of India,Rep.by
Member Staff of Its Railway
Board, Min.ocf Railway,

New Delhi,

2. The General Manager,

Rail Nilayam, SC Rly,
SPC'bado '

3. The Sr.Divl.Electrical
Engineer (TRS), SC Rly,

Vijayawada. .. Respondents.

Counsel for the applicant $ Nr.P.Rathaiah

Counsel for the respondents : Mr.C,V,Malla Réddy,SC for Rxlys.

lORAM:-

HE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

ool

_  Dt. of Decision : 13-06-97,
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Hegrd Mr,.P.Rathaiah, learned counsel for the

applicant and Mr,C.V,Maglla Reddy, learned counsel for the

respondents,

2, The applicant is a Goods Driver belonging to

Vijayawada Divisioen of SC Railway. He filed OA,1540/96 |

on the file of this Bench praying for g direction to the

basis in boeking of running staff by considering representation |
dated 24-11-1994,

to dispose of the representation in accordance with rules, 1In |
pursuance of the direction R-3 had disposdd of the representation
by his letter No.B/E.150/TRS/7/A dated 15-5-96 (Annexure-4). In
the reply it is stgted that the first-in principlﬁzggking into

account to euqlly distribute the work amongst the Drivers without

thelletter that in some cases the principle of first-in first-out‘
cannot be adhered to for the reasons stated in that letter.

3. This OA is filed praying for a direction to the

respondentz No,3 herein to implement the first-in first-out basis

is arbitrary and illegal,

a2 SRPYTS TYINES ok

4, The respondents

in OA,1540/96 by the letter Qated 15-5-96, This is not impugned

in this OA. . Further I also find that R-3 in OA.1540/96 had given

-|regsons why the rule of first-in first-out principle cannot be

i

trictly adhered to in some gceS. The rule of firstein first-out

A Sl -
gepends purely on thedducstiemal Ruatifig existence. The Court/

et

Tribunal cannot give any ruling of adhering to the principlq@ If

any ruling is given it has tc be seen that it does not jeqﬁéggﬁmsg}
’
t

VT
e ridghés of the travelling public and property of the ngtion.

respondents in that OA to implement the rule "first-in firstecut® (|

That OA was disposed of analysitg varieus I

implication of first-in first-out and directing R~3 in that 0a |

i

I
|
|
l
resulting in favourisation to any of crqwsg._.lt is also stated‘ggi‘

in booking the running staff declaring the acfion of the respondent

1
in not considering the representation made dated 5-3-96 and 25-7-94

_wa€ replied Un pursuance of the direction
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. Such a consideration cannot be gone into in this CA as this 0A

dees not touch the g,;g%ﬁzﬁafety principles. 1In view of the above

restrain ghe to give any direction in this connection but leave
it to the DRM, Vijayawada, SC Railway to consigerﬁ_j“his repre-
sentaticn and dispose of in accordance with ruies. The applicant
if heéég advisdyhay now submit a detailed representation to the

DRM, Vijayawada, SC Railway in this connection and if that repre-

sentation is received the DRM ghall dispose of that representation

xpeditiously.

j. The OA is disposed of at the admission stage itself

(R. RANGARAJAN)
MEMBER (ADMN. )

s above, No costs.

Dated : The 13th_June 1997. Y- /@%}4 jarer (30
(Dictated in the Open Court) \
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_1£ The Member Staff of its Railvay Board,

ded ol

Copy to:

Ming of Railways, New Delhi.

The Ganeral Manager, South Central ailway,
Railnilayam, Sscunderabad.

«| The @enior Divisiomal Electrical Enginaar(TRS),
South Central Railway, uijayauada.

' |One copy to mrﬁpﬁaathaiah, Advocats,CAT,Hyderabad ;

One copy to Mr.T.V.Malla Reddy, Addl tGSC, CAT Hyderabad.
ne copy to D.R(A), CAl ,Hyderabad,

74 Lne duplcate capyﬁ
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